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12.tS hrs. 
PAPER LAID ON THE TABLE 

NOTIrlCATION UNDER REPRESEN ... 
TATION OP PEoPLE ACT. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND 
JWHICE (SHRI NITIRAJ SINGH 
CHAUDHARY) I beg to lay on the 
T.ble a copy of Notification No. S.O. 
372(E) (Hindi and English versions) pub· 
li~hed in Gazette of India datl.::d thL': 22nd 
May. 1972 making certain arncnc.lmc:nt 
in Schedule V /I to the Delimitation of 
Parliamentary amI Assemhly Consti­
tuencies Order, 1966 in re.oq>eet of the 
State of Kerala, under sub-section (2) 
of II&C.Ction I} of tho Representation of 
tbe People ACI. 1~5(). [Placed in 
Library. See No. LT -3465/72.] 

PARLIAMENTARY COMMITTEES 
--SUMMARY 01· WORK 

SECRETARY: Sir. I by on the Table 
a copy of the "Parliamcnl..1.ry Com­
mittecs--Summary of Work" pertaining 
to Ihe period March, 1971 to May, 
1972. 

12.16 hrs. 

MESSAGES FROM RAJY A SABHA 

SECRETARY: Sir, have to 
report the following message-, received 
from Ihe Sccrclery of Rajya Sabha:-

(i) "In accordance with the provi­
sion.s of sub-rule (6) of rule 186 
('If the Rul~ ot Procedure and 
Conduct of Busincs"i 111 the 
Rajva Sabha, I am dircclcd to 
return herewith the 1ncomc-tax 
(Amendmenl) Bill, 1972. which 
was passed by the Lok Sabha 
at ii' sitting held on the 17th 
August, 1972, and tran.,mitt~d 
to the Raj)"a Sahha for ils re­
commendations and 10 "tatc that 
this House has no rccommcntla­
tion., to make to the I...ok 
S"bha in regard to the ""id Bil\''' 

(ii) "In accordance with the pro­
visio"s of rule 127 of the Rule< 
of Procedure find Conduct of 
Business in Ihe Rajya Sahha, I 
am directed to inform lhe Lok 
Sabha that the Rajya Sabha, at 

its sitting held on the 21. 
Augu.st, 1972. agreed without 
Rny amendment to the Publie 
Debt (Amendment) lIi11, 1972, 
which was passed !Jy the Lok 
Sabha at its sitting held on the 
171h AUb'Ust, 1972." 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1972-73 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): I !leg to 
present a stat(.~ment showing ~uppJe­
mcntar)' Dem.mds for grants in respect 
of Ihe Budget (General) for 1972-73. 

12.17 hr.. 

RE: INCJI)I'NTS AT SHAHDARA­
('Of/rei. 

lit! "''''''''''1:1..- ",bft: a;!ilf~ ~'iih~, 
"H.fn "1'I~r:T ",Il) q ,'n "'1r:i!t 'T I 

SHRI JYOTIRMOY BOSU: W. 
arc (he elected rcpre-scntativC8 or the 
pt'oplC! hcr~, and We arc cominR htre to 
do our duty to the people. We are 
not here to watch a circ~ show ... 

MR SPEAKER: He did not do his 
duty ycstcrJuy. \Vc know it. I have 
to infllnn the Hou.\C. 

SHRI JYOTIRMOY BOSU: am 
vcry ~orry : 

iIfSIm 'Ifl[m : J;('i" T·if . if <ir\l om! 

'1trmfl 
lit! tr'IIffi 'l'l'l: f11"f':T?:' Ij\~ 'f;IJ 

'1:;;·,r '-;Ii;it ~ I 

IfIilfIl'l ,,~ : ~If ~"'fr 'it) f'f: 'IF; ~ 

1fi"F;,,'1 'll;;ii ~ I 

THE MINISTER or· PARI.IAMFN­
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ 
HAHADLJR): [ would ccrLlinly con­
vey your ruling In the hon. Mmi: .. l('r 
concerned Ihat he 'hould milkc a 
faclual Matcmcnt tomorrow. If the 
House be ,,0 pleao;cd, he i'i .Ii~() prepar­
ed to accept a shorl notice qu.~tion 
tomorrow. 
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SHRI JYOTIRMOY BOSU: Why 
not a motion under rule 1841 (Inter-
ruptiOns). 

SHRJ RAJ BAHADUR: I shall 
conwy your ruling to him that he has 
to make a [actual stalement either this 
afternoon ('IT tomorrow morning. We 
can go further and we can alik him 
to (lL:ccpt a short notice question also 
and if there are any questions he may 
answer them 

SHRJ JAGANATHARAO JOSHI: 
Why not a clllling-atlcnt,ion-notice? 

SHRI INDRAJIT GUPTA: What 
ia wrong with a calting-attention-notice? 

SHRI JYOTIRMOY BOSU: It is a 
.hameful thing that ... 

MR. SPEAKER: Nothing will go on 
record, if ,lOy hon. Member speak.< 
without my permission. 

SHRI JYOTIRMOY BOSU: I wont 
vour permission to make u submis-
sion. You had thought the subject to be 
important enough 10 be put hcforc the 
l-Iow~c in the shane of an adjournment 
motion so that the House could hove 
an oPP(Jfturl,iry to discuss it. We 
thank you for that and for what you 
had done ycstenh,y. Rut, now, do you 
realise. Sir, that after that, the atrocities 
committed hy the police in the after­
noon have added fuel to the fire, and 
today YOli do not even consider it fit 
enough for n suhst.antive motion ... 

MR. SPEAKER: The HoWIC has 
already given its decision on it. 

SHRI RAJ BAHADUR: We have 
81~arly said that the hon. Minister con-
cerned will "wk.c a ~tatcmcnt about it. 

SHRI JYOTIRMOY BOSU: What 
is your ruling. Sir, on the point that I 
had raised? 

MR SPEAKER: There i_ no ques­
tJon of ruling. The House has already 
rejected the adjournment motion. After 
that, thore can be no scope for anything 
('hie. 

SHRI JYOTIRMOY BOSU: There 
i\ anntht.'r motion mWI', 

MR. SPEAKER: I have already 
allowed the short notice qucstil)n, and 
a fadual statement in reply to that will 
come tomorrow. And hon. Members. 
can ask any nllmber of questions. 

SHRJ S. M. BANERJEE: 00,. 
point of order. 

MR. SPEAKER: Point of crrder OD 
what? 

SHRI S. M. BANERJEE: A point 
of order on the particular ruling. . . 

MR SPEAKER: This is no ruling. 
I have just informed han. Memben 
that the decision was taken yesterday 
and it was not accepted. That is no 
ruling. Therefore, there is no point of 
crrder. 

SHRI S. M. BANERJEE: You havo 
just said that you have allowed a short 
notice question. My submission is that 
a short notice question cannot be allow­
ed by the Speaker, but it has to be 
allowed by the hon. Minister ... 

MR. SPEAKER: It is we who send 
it to the hon. Minhter. We do not 
send it if it is not relevant, and then 
it does not go to the hon. Minister at 
nil. 

SHRI JYOTlRMOY BOSU: We 
express our resentment at the attitude 
shown by you. 

MR. SPEAKER: Let him not mate 
up for his ~lips yesterday on fhi .. 
issue. I do not allow it, 

SHRI SAMAR GUHA: On a point 
of order. .. 

MR. SPEAKER: I am on my Ie, •. 
T1lerc can he no point of order while 
I am standing. 

12.20 hrs. 

CONVICTION OF MEMBERS 

MR. SprAKER: I have to infonn 
the House that I have received the 
folkw"ing wirclrs.. ... message dated 21st 
Augll~t, 1972 from the District Magis-
trate, ~"oradi.thad: 

"Shri Vircndra Agarwala, Mem-
her. Lok. Sabha, wa.s arrested for 
vipi:ttion of S(.."'Ctioll 14~, Criminal 
Proccdurc Code hxlay, at Morada-
pad. under 0rdcrs of the Dj"trict 
Mal!istratc. Case tried and con-
victed under sec, I HS. Indian 
Penal Code. to undergo imprison­
ment till risi~ of Court tty ~lagi.s­
trate, Moradahad, and released 
after servina seoteocc", 


